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CIlinlpunii Temple at Ch~tpurn t ,  Dis~rict Unn. 
Mandir Dsnta1 at Damtal, Dislrict Kangra. 
Tm-tplc Baba Bnlahat l i  of Dcotsjdli, District Hamirpur. 
Ajodhya Nnth Temple at  
. Datlalrcya TempIe at Duit Nngnr, Si~imla. 
Slui Di~rga Teruylc Sl~arai Koli Rnn~pur Rusllehnr, Shmla. 
$hi Badri Vishal Vin Attcrian and Nar Si11gh Dcv Templc, nag rot:^ 
Surinn, Kangra. 
Slui Lasrni Narayan hj mdir, Chiimba. . 

Tcrnpie Tbak~u h a r e  Rai Ji Salliba Paonta, Disbict Sinnaur. 
Shri Sbhlnliii Group o r  TenlpIcs : 
{i) Main  Marrdir Bsbn 0nlnk Nath, Shnl~tnlai. 
(ii) Second Tc~nple Baba Rnlak Nail) SllaLaIai. 
(iii) Ternple Val Vtiksh Slxal~talai. 
(iv) Ternplc Curria Jbari Shahtalai. 
Shri Ashta Bbuln Xliatli Tcmple, Boilan ncnr Ja~unl~nuklu, Tchsil Dz!ua 
Gupipur, District K n n g a .  
Cbamunda NondiIicsh~itr Mandif, Dishin Kangra. 
Gorakh Dibbi Mondir District Kul.g~a. 
Uurvcsl~\ver Mahadev Temple 2nd Bhagsu Nag Tclnple at DI~nransbnla, 
District Kanga. 

(R.R.P. Extra., dnted 3.1.1998, p. 13-17). 
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TIiE HIMACHAL PRADESH N S A N  PASS BOOK ACT, 1901 

(ACT NO. 6 OF 1938)' 

(Recei~lcd Lfie asscnt of r11e Prcsjdent 011 26th March, 1998 and nns 
pliblisl~cd both in Hindi 2nd E n g l j s l ~ i ~  R.1-l.P.Exlm., dalcd 7.4.1998, p. 1441- 
1455). 

Aajendcd ~.cpecrlcrl ur oflro.wise ~~jj(Iclecl by.- 

H. P. Act No. 30 of 199g7, publisl~cd in R . t i . P . E s h . ,  dnlcd 'I. 11.199Y. 
p. 3827 and  3823. 

An Act t o  pt.ovide for the issue of Kisan Pnss Boolis to Kisans contairling 
record-of- rights : ~ n d  liabilities of their agricultural holdings in a 
revenrle estate ;1nd to cnab1e them to have crcdit facilities find for 
other matters connected or incidental thereto. 

RE it enactcd by thc Legislative Assen~bly of Himachat Pradesh in the Forty- 
scvcnth Year of tIlc Republic of Indi:~ as follows:- 

I .  Short title extent and comrnenccment.- (1) This Act may be calicd 
the f-Iunachnl PradesIi Kisan Pass Book Act, 1 996. 

(2) 11 extends to the whole of thc Slate or Himnchnl Pradesh. 

(3) It  sliall come into force on such date, as tl~c State Goveri~mcnt may, 
by notification, appoint. 

2. Definitions.- 111 illis Act, unlcss thc conlcst olliendse rcqriires,- 

(a) "ngriculture" indudes making land fit 10r cuttivation, c~ilt ivalion 
of 1a11d, il~~proveme~it or land jncludir~g development of sourccs of 
i r r i~ i~ t ion ,  soil consen~ation and land dcvelop~nent measures, 
raisin2 and han~sting of crops, hotljcul~urc, forestry, cattlc 
breeding, n t ~ i m i ~ l  husbandry, dairy fanning, sccd r;irrning, 
pisciculture, scriculture, bee-kceping, piggery, poultry fanning and 
othcr aclivitics includitig trarisj~ortation of agricultural produce 
etc., as arc generaNy carried on by agriculturists, dairy-farn~crs. 
cntttc breeders, p o i l l ~  farnlers and otlier calcgorics of persons 

- -. - -- 

1. i'ssserl in 1-Jirldi by the F1irnacll;il Prndcsll Vidhan Sahha. I:nr stakment or Ijbjccts 
arid Re:~sons see li k1.P. Estra., tIo1c.d 7.3.1 396, p. 918 Sc 926. 

2. Pxscd in Hiildi by the I-li~ndcllal PradesIl Vidhnrl Sablia.1:or statemer~l of Ob,iccts and 
Rcnsons sec 1t.H.P. Extra., datcd 27.7.139S, 11. 2770 k2772. 



engnged in si~nilar activities and the words -egricul~urnl purposes' 
sl~all be construed accordingly; 

(b) "i!t.nancial assistnncc" means an assistm~cc rendcrccl by way of' 
lon~ ls ,  ndva~~ccs or orhcnvisc for tlic purposes of npicullurc by n 
fr narlcial ins~itut  ion or Govemne~~ts; 

(c) "financial instilutioti" Ineans aid incIudcs,- 

(i) n bmlklng conlpnriy as dcfillcd in c l n ~ ~ s c  (c) of section 5 of 
tllc Enirking Rcgulatiotl Act, 1949 (1 0 of 174'1); 

(ii) the Statc Bank of lndia cor~stitulcd ~ulder t l ~ c  Stntc Bnlik of 
Lndia Act, 1955 (23 of 1955); 

(iii) a subsidiary bank as dcrmcd in ihc State Batdi of India 
(Sub-sidiap Banks) Act, 1959 (35 of 1359) ; 

(iv) n corresponding ncw bank as specified in iIic First Schedr~lc 
to tlie Banking Conipnnics (Acquisition and Tramsfer of 
Undcrtnkings) Aci, I970 (5 or 1970)]; 

I[(,) a mne~ponding ncw balk as specift~d in thc First Sclledulc 
to tllc Bailking Companies (Acquisition and Transfcr of 
Undertakings) Act, 1980 (40 01 1380)l; 

(vi) Thc A p c u l t  ural Finance Corporation Limited, a compa~iy 
incorpoinrcd under the Conlparlies .4ct, 1956, (1 of 1956); 

(vii) the Regional Rural Bank established under the Regional 
Rurai Banks Act, 1 976 (2 1 of 1976); 

(viii) tlic National Bank for Agriculture mld Rurnl Developn~cnr 
established undcr thc Natioslal Bank for Agricul~~ue and 
Rural Dn~cloprncnt Act, 1 98 2 (GI of 1 98 1); 

(is) Ihc Co-opcrative Bank and a Co-operative Socicly 
registered or deemcd to bc rcgistercd undcr the Hinlachrrl 
Pradesh Cc-operative SocieCies Act, 1968, (3 of 1969) i l~e  
objcct of w h c h  is to providc financial assistance as defined 
in clause (b) of tliis section to its membcrs; 

( the Ihnachnl Pradedi Stntc Co-operntivc AgriculLurnl and 
Rural Devclopmenl Bark, and thc Primary Agricultural and 
Rural Devclopnlent Bank estabIidled under thc Himachal 
Pradcsll Co-opewti\!c Agricutt~ue and Rurnl Devclopnent 
Bank Act, 1970 (23 of 1979); 

{xi) any other Iuiaticial ir~stilution ~lotificd by the Stale 
Gorremnent in d ~ e  Official Gazette, ns a financial 
instihition for t l ~ c  purposes of tllis Act; 

(dj -'Kisan" Incans n pcrson having an intercst in a I~olding whether as 
a laid owner, tcnant, mortgage, pattadat, incIudiny lesscc af 

- - - -  

I .  Sub-dause (v) subs. vide H.P. Act Nn. 20 of 1998. 



Par~cllnyat nrld Go~crnmeni land, esccpt holder of n plot allorteci 
Tor residential plirposcs ; 

(e) "ksm Pass Rook" means a Pnss book cantaii~u~g certified extracts 
from record-ofrights maintaixcd utldcr scction 32 (2) (a) of lIle 

Himncbnl Prndesh Lrutd Revcnrtc Act. 1954 (G of 1954) slio\ving 
the nature a ~ ~ d  este~it of u~tcrcst of a I i i~ i l t i  i l l  his ~ ~ T I c I I L I ~ u ; ~ ~  
lioldilg or holdings in n revenuc cstatr: and other particulars as mny 
bc prescribed; 

(I)  "land" n z c a ~ s  Iand \vIicl~ is nor occupied as the site of :lrq. building 
in a tonn or village and is occupied or has been lcl for ngriculiurnl 
purposes or for piuposes subscnlien~ to ngiculturc, or for paslurc? 
and llicIudcs the sites of buildil~gs md othcr stn~cture otl snc11 lxd; 

) "prcscribcd" rnenns prescribed by nrles madc under this Act. 

(h) "public scmanl" rncsns the public senrant as defined in scction 2 1 
of the I n d m  Pcnal Code, 1860 (45 of 1860); 

(i) "Revenue Officcr" means llie circle Rcvcnue Offi~cr  or ally oll~cr 
officer appointed by the Slnle Go~~ernmcni  for thc purposes or rhis 
Act; 

6 )  "Sub-Registrar" shall liavc the same rnetu~ing as is assigtled 10 it i t 1  

the Rcgrstration Act, 1908 (I  6 of 1908); and 

(k) t l ~ c  word m d  expressions uscd to denote llie holder 01 nlig right, 
title or inicrest shnll be dccnled to include chc predecessors and 
successors of xiy right, Litle or intcrcst of such person; and al l  thc 
words and cspressions defincd in the Himnchal Pradesl~ Tcr~ancy 
i ~ n d  Land Rcfoms Act, 1972 (8 of 1974), m ~ d  Hi~nacf~nl Prndcsll 
Land Revenue Act, 19 54 (6 of 1964); but not deiit~ed ~LI tl~is Act 
sliall wherever used 11creh1 be construed to have the rneitnings 
assigned to thcm by tlie said Acts. 

3. Act to override other lam.- Thc provisioru of tlis Act or any rule 
made d~sreuuder shall havc effect notrviihstnnding anything contnincd in thc 
Registration Act. 1903 (1 1; of 1308) or in any otller law for llle ti~nc being in 
forcc. 

4. issue of Zsan Pass Book.- As soon ;is mayh be after thc 
commcnccrncnt of tlus Act, there shall bc issued by cncll Pntwari, n Ki~nl l  I'nss 
Book to cvcry Kisar~itl his rcvetlue estate: 

Providcd tltnl in respect of co-shares an entry s11alI bc ~nadc sho~viing l l ~ c  
estcnt and nnturc of tl~cir interest in the joint Ilolding : 

Pro~lided further that in thc revcllue estnt c ~i~herc sc~tlelnent or 
consolidation operations are being conducted, n fresh Kisan Pass Book shall bc 
isslrcd as soon as opcrations arc concluded and recard-af-right is l~repnrcd. 



5. Contents of Kisan Pnss Book.- (1) The Kisan Pass Book shall bc in 
such form containing such pa~~iculars of  the Kisnn and valid for sucll pcriod as 
nlny be prescribed. 

(2) T l i ~  Kism Pass Book sllall be cornplctcd bj7 such pcrsons and in sucl~ 
mnlalcr as may  bc prcscribed. 

(3) 011 h e  prescnlnlion 01 h e  Iiisxl Pass Book at the l i n ~ c  of mtesliilion 
'mut i l t io~~ or othcnvisc wiill regard to any changcs in the irltclesr of rlle holding 
' h e  &an, thc Rcrrenue Officer, after bculg salisf icd of tl~c correctness 01 tlic 

changes nn the basis of the ~l~utntion, prvccedings and othcr rclevant cvidcucc, 
shall make an altry wiLh rEsprrct to such changes in the Kisai Pass Book in suc11 
ronn and maimcr as may b: prescribed. 

(4) I t  will be obligatory on the p'ul of the Kisan Pass Book holdcr to get 
it updatcd n k r  t l ~ c  espiry date rncntionzd on titIe paze of the Pass Book, 
oulenvise it ~vill not be enlcrtni~led ns lcgal document whcncver pr~sellled. Soor1 
after the consignment of the ncxt janiabandi of the rcvcnue estate in the Sadm 
Office but not later than 30th April, tllc holdcr ofthc Kism ~ a s s ' ~ o o k  shall hand 
it ovcr to  tbc Patwari for updating the c~tr ies according to the ncw jamnbandi 
against rcccip~ as may tc prcscribed. floncver, pending updation of the Kisnn 
Pass Book, the cutrics thercul for the pcriod of the preceding jarnabat~di rvould 
continue to ~cir~airl vniid for t l~nt period only. 

6. Presumption of truth as to  entries.- (1) Even e ~ ~ i r y  made, in Ibe 
m;umer prescribed 111 section 5, in the Kisan Pass Book issued under section 4 
sbdl bc presumed to be true until h e  contrary is proved. 

(2)  The cntrics in the Kkan Pass Book shd! c m  t!~c same e\lideniinv 
vnluc as i f  these werc certified copics of lhe rccord-of-ri,nl~ts and othcr public 
i ~ co rd ,  for all intcots and purposes, bef~re  the public senrant or courts or Gnancinl 
illstituhons, 

( 3 )  If therc is any mistastake hl thc Kisan Pass Book, the same can bc 
cI~allcng& by making an applicalion to llle Assistant Collector Grade-I1 ~ v h o  shall 
mnkc such appropriate orders to rectify it as he dcans f i t .  

7. Transier not to be registered except on production of Kisaa Pass 
Book.- ( I )  No Vansfer made by t h z  hotdcr o fa  Kism Pass Rook in respect of any 
land specified in such Kisan Pass Book or m y  intcrest ~n sr1c11 land or 'my crop 
st ailding tl:ercon shall be registcrzd by lllc Sub-Regisbar u~lless h e  h s n n  Pass 
Book i s  ~ r n d \ ~ c c d  bcforc 111111, and on Lllc pruducrion thercof; he shall incorpornic 
the particulars oCtt~c tnnsfcr rcgistercd by hun iu such Fnmi and manner as may 
bc prescribed. 

(3) Any transfcr effected in contravention of this section shall be void. 

8. Alteriltion not to be mndc in the revenue record except on 
prnduc t ion of Ksan Pass Buuk.- (1) Yo alteration in the revcnuc record shall 
bc made by h e  Revcnue OKccr as a conserluence of any transfcr of land nr any 
interest Uicrcin except on the prodlichan oftl~r: Kisan Pass Book. 



(2) It shall be iawrrrl for thc Rcrrenuc Officcr to direct tllc transfcror or 
rransfcrce of anjl right or intcrcst iu thc laud to prodrce the Kisnn Pass Book on 
demmld \i-ithin Iiftccn days by issuing him a notice ,md it sllnll bc illcurnbci~l upon 
such transferor or trailsferec lo producc Ihz ICism Pass Book eitlie: pcrsotinlIy or 
rluougl~ an au~lloriscd ngenl for making an entry indicaling Lhc cllnngc. 

(3) Any alteration lnnde in cot~travciltion of this scclion shall be void. 

9. Grant of finnncial assistance by financifil institutions.- (1) Finmcinl 
asis\a,,cc [m y j  be granlcd by n financial institution to a Iiisan on production or 
Kisnn Pass Book. Hoir~cver, production of Kisan Pass Book 2 [ ~ ~ ~ a s ]  not be 
Ilccessaq for crop lam advanced by the lirlanciaI itislih~tton. 

(2)  A finxicia1 irlstitution granting any fillancia1 assis tancc to the l~oldcr 
of die Kisan Pass Book ~ 1 1 ~ 1 1 1  incorporate in 1hc Kisan Pass Book the facturn of 
sucll firlancini nssistancc and where siich fmancial assjstancc has been givcn on 
tlic sccuri~y of any holding, the ful:u~cial institlition shall also make an entry 
againsl the hoiding, on thc securil!l of wluch l l ~ c  financial nssistnnce has bcc11 
granted by i(, 2nd the entry so made shall have die cffcct of crcntuig n cllnrgc in 
favour of the iinancial instilution on the holding against ivl~icl~ the crltry has bee11 
made and the holder 01 h e  Kisan Pnss Book shall be debarrcd f ~om alicnntirlg tlie 
said hol&ng until thc outstanding arnoullt of die financial assisrance ~ ran t cd  by 
tllc fina~icjal institutiori has been rcpnid togcthcr wit11 interest due thereon: 

Provided that wlierc uiy chargr: on any Jmd or iriterest tllcrein w a s  
crcated by a Kism in favour of a financial instilution bcfore the comne~~ccnlent 
of this Act, it sllall not dcbar him from creating: after sucll conll~le~~ce~ncnt, n 
subsequent charge on such land or intcrest tliercu~ in Cavont. of a frnancinl 
institution as  securily for m y  i ina tlcinl nssistnnce given to hini by such institution: 

Provided furthcr d ~ a t  h e  financial inslitu tion which sanctions the first 
loat1 aRer the issuc of the Kisnn Pass Bouk sIiall asccrlnu~ and vcrjfy witllll~ fifteen 
days all autstalding lonns(exccpt crop lorn) advanced by fmmcial inslitutio~~s and 
encu~~~brwces created by the Kisan, as l l ic  case may be by procuring a11 affidavit 
to that cffcct and shall cnter and authenticale tile dc~ilils thereof in l l l e  Kisarl Pnss 
Book. 

(3) The fmnncial iustihition shall endorsz a copy of tile relcvnnt enhies 
incorporated 111 tlle K i s m  Pass Book to the Revcnuz Officer as \veil as the Sub- 
Registrar within tllc 1oca l Ihnits of ~vilose j urisdictio~l the ~ ~ l l o l e  or ,my parl of the 
property 113tlich has bee11 so charged is siluated aid on receipi of the sane tIlc 
Reverluc Ofiicer shalt causc necessary entry to he mi~dz in  thc record-of righ~s 
maintained under the Hi~nachal Pradesll Land Revenue Act, 1954. 

- - - 

1. Subs. for tile word "will" vide ALL No. 20 of 1998. 

2 .  subs. vide i hid. 

3. Section 10 omiltcd vide Acl No. 20 OF 1.398. 



J 1. Periodicity of Kisan Pass Book,- A K i s m  Pnss Book issued undcr 
s c c t i o ~ ~  4 and madc uplo datc s11aI1 rcmaii in rorcc 1r11tjl the next jat~lnl>nl~di n~id 
sl~all be valid thereafler only if  11 1x1s bcen madc up-to-dnlc n11d so cerlified in illc 
mnmler as  may be prrscribcd. 

12. Cost o f  Kisan Pass Book- The K~san Pnss Rook shilll be issucd LO 
il Kis~n otl ynyr:lcnt c.fsuch arnomlt ns may bc prcscribcd. 

13. Protection of  action taken in good f;lith.- No Suil or otllcr Icgal 
procecdi~lgs shall lie against tl~c Govcr~unent or any officer or authorily Tor 
nriythin~ ~ d ~ i c l l  is in good hill1 done or ultcnded to be dolie in pursuance of tlus 
-4ct o i  any rule ruadc ;hcreurldcr. 

14. Perialty for disobedience of orders of  Revenue Officer and f u r  
interpalntion etc, in the Kisnn Pnss Book.- (1) If  any person f;liIs or refuses to 
producc a Kisan Pass Book dcnlarldcd by a Revenilc Oflicer or intcrpolnte or 
crnsc anylhing jn the Kisan Yass Book with XI h~tcnt to dcfraud nnl; authority 
undcf tllis Act or nlzkes any Pdsc statenlent knowingly or having reasons to 
believe the salnc to be l'nlse or ~vl~icll  he docs not bclieve to bc rnle v*idi a view 
to gain ~r~ongfully, sllall be liable. to be punislled wig1 nti imprisor~mcnt wldch 
]]lay extend to sis months or rvitii f ~ ~ e  which mng'extcnd to five hundred rupees 
or ~r~iitli both. 

(2) No court shall talic cognizance of w offence punishable under sub- 
section ()) cscept on a comphnl rnade by the Rcveliuz Officcr. H~wcvcr, 
fi~~ancirtl injtitukons may jnfonn the Revenue OIficer abou~  nrly tarnllcrirlg will1 
in llic Kisan Pnss Book co~nlr~g to their notice. EncIl page of the Kism Pass Book 
niil bc scrially ~mrnhevd and llnrne of the Kisarl be \~ri~le~t on caclt pagc to avoid 
tzn~pcring with. 

15. Power to  m:tke rules.- (1)Thc State Govermnent  nay^ by notification 
in the OPficial Gazette and subjec~ to the condition of previous publ~cntion, rnakc 
rulcs LO carry out the purposcs of tllis Act. 

( 2 )  In particullu arid without prejudce to tllc generality OF the fofcgohi~ 
power, such rides inay provide for- 

(a) thc fonn, pafiiculars alld p c r i d  of ~ a l  idiv of h e  K i s a ~  Pass Book 
under sub-scction ( 2 )  of scction 5 ,  

( person and the nlanner ibr thc co~npletion of ihe Kisnn Pius Book 
undcr sub-scction ( 2 )  o f  section 5 ;  

{ the fnm~ nad mnnucr in wl~icli the crltry shall bc made in the Kisau 
Pnss Boak undcr sub-section (3) of scction 3; 

(d) [lie farm atid manner in rrbicli thc pnrticolnrs o f  llle bansfir sbnll 
bc incorporated in tIlc Kisnn Pnss Book alder sub-scctio~i (11 of 
section 7; 

(e) t l ~ c  Inanuer hi ivl~ich the h s a 1 1  Pnss Book shnII be nladc upto dntc 
and certified w~der section 1 I ;  

(I) tIlc cost of Kisan Pass Boak under section 12; and 



( j  any other rllatter for ~vl~ich provision is, jrl the opiniorl o f  t11c 
Govcmment, necessary for givjrlg effecr to tllc purposcs of this 
Act. 

(3) Every n ~ l e  madc ru~der this secLio11 or any other provision or this Act 
shall be laid ns so011 as may bc after it is rrladc before thc Statc Lcgislativc 
Asscntblp ~vhile i~ is in  sessiorl for n lotal pcriod of ten days \yIucl~ may bc 
con~prjscd in onc session or in hvo or more successive scssicns, an if, before thc 
clrpiry of tllc sessiori in wiiicl~ it is so laid or h e  succcssirre sessioris aforesaid, the 
AssembIy a p e s  in rnnhlg any ~r~odfication in the rule or thc AssembIy agrees 
that thc rille should not be madc, the rule shall tliercefter have effect only in suc11 
rnodzcd form or bc of no cffect, as tlie case may bc, so, hou~ever, that any such 
modification or nnnulmcnl shall bc wii.l~out prtjudice to the vaIidity of anytl~ing 
previously done under that rule. 

16. Constitution of rules and validation of action taken t1icreunder.- 
The Himachal Pradcsh Kisan Pass Book Ruics, 1 982 framed under scctio~l 168 
of the H-limncllal Pradesh Land Rcvcnuc Act. 1954 and in forcc i~~~rncdialcly 
bcfore tile corrullencement of this Act, shall continue to bc in force after that date 
until mended, varied or rescinded, as if such mles werc made under tlhs Act, and 
my action taken (includmg Kisnn Pass Books issued) 111 pursuance 01 those rules 
shall be as valid and operative as if i t  has bccn takcn in accordance with the 
prorisions of h s  Act. 

NOTIFICATIONS AND RULES 
Under 

THE HlhL4CHAL PRADESH LAND IlEVENUE ACT, 1954 

CREATION OFA TEHSIL 

[Issued and published in Hindi in R.H.P. Estra., dated 3.1.98, p. 13- 141. 

GENERAL ADMIhTSTRATION DEPARThlENT 

(B-Scction) 

NOTIFICATION 
SBinlla- 17 1002, llle 18th Dccembcr, 1'197 

No. GAB-lA(A)8/SS.- LWlereas, thc Govenlor of Himachal PradcsI~ is 
of the opinion that it is nccessay so to do thnL a new Sub-Tchsil to be kno~vn as 
Sub-Tehsil Bhanvnin in District ljna of HLl~llachal Pradcsll witti Headquarters nt 
Bhanvain under Sub-Division (Civilj Anb  UI District Unn, Hirnaclial Prndesll 
rilay be crcilted by cxcIudh~g the area of I0 Pahvar Circlcs r~amcly Gjndpur, 
Kharol~, Bhated, Dliarmlsala Mnhanta, Vadhmann, Chlnproh, Duhnl Bl~a~vvala~~, 
Dthni Rhagmnlan, Lollnm-I and Lolmra-II from tile prcsent Tellsil Anlb. 

Now, therefore, in csercise of the powcrs conferred by scction G of the 
HimacIlnl Prndesh Land Revenue Act, 1954 (Act No. G of 1954) and scction 5 of 
the Registralion Act, 1908 (Act No. XVI of 1905), the Governor of HimaclinI 




